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Si. No. Name of Industry Total Tech  Fin Amount

19. PAPER AND PULP INCLUDING PAPER PRODUCT 3 0 3 18.77 1.23

20. SUGAR 1 0 1 50.00 3.27

21. FERMENTATION INDUSTRIES 4 2 2 14.70 0.96

22. FOOD PROCESSING INDUSTRIES
Food products 20 6 14 79.31 5.18
Marine products 1 0 1 1.50 0.10

Total 21 6 15 80.81 5.28

23 RUBBER GOODS 6 5 1 1.35 0.09

24  LEATHER, LEATHER GOODS AND PICKERS 5 1 4 3.05° 0.20

25 GLASS 2 1 1 0.60 0.04

26 CERAMICS 2 0 2 0.86 '0.06

27  DEFENCE INDUSTRIES 1 1 0 0.00 0.00

28  CONSULTANCY SERVICES
Design & Eng. Services 5 2 3 0.19 0.01

Total 5 2 3 0.19 0.01

29  SERVICE SECTOR

Non-Financial Services 3 0 3 19.83 1.30
Total 3 o] 3 . 19.83 1.30

30 HOTEL & TOURISM
Hotel & Restaurants 4 2 2 0.48 0.03
Tourism 0 1 0.72 0.05

Total 5 2 3 1.19 0.08

31 TRADING CO.

32  MISCELLANEOUS INDUSTRIES 3 0 3 0.56 0.04
Horticulture 4 1 3 1.89 0.12
Agriculture 3 1 2 0.59 0.04
Floriculture 3 0 3 11.25 0.74
Others (Misc. Industries) 21 17 4 4.10 0.27

Total 31 19 12 17.81 1.16
Grand Total 286_ 148 138 1529.98

[English]
Bank dues to Public Sectors

3526. SHRI CHINTAMAN WANAGA : Will the
Minister of FINANCE be pleased to state :

(a) whether the attention of the Government has
been drawn to the news-item appearing in the “Indian_
Express” New Delhi dated July 30, 1996 under the
caption ‘Banks collar firms in cough up Rs. 6025 cr’;

(b) if so, the facts thereof; and

(c) the details of the ranks of the defaulting bor-
rowers together with the progress made in recovery of
the dues ?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) Yes, Sir.

(b) and (c) Reserve Bank of India (RBI) has intro-
duced a schedule for collection and dissemination of
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information in respect of the defaulters whose
outstandings (both under funded and non-funded facili-
ties) to banks and financial institutions aggregated funded
Rs. 1 crore and above and whose accounts have been
classified as ‘doubtful’ and ‘loss’ for their confidential use
for taking credit decisions. Under the secrecy laws the
names of banks and borrowers cannot be disclosed. RBI
also publishes yearly a list of borrowers with aggregate
outstanding of Rs. 1 crore and above as on 31 March
against whom suits have been filed. The Indian Express
seems to have reported from this list of borrowal ac-
counts against which suits havé been filed for recovery
of dues. The percentage of non-performing advances to
total advances of the public sector banks decreased from
24.78% as on 31-3-1994 to 19.45% as on 31.3.1995.
The percentage as further came down to 16.01% as on
31.3.1996.

Industrially Backward Areas

3527. SHRI MANORANJAN BHAKTA :
SHRI GANGA CHARAN RAJPUT :

Will the Minister of INDUSTRY be pleased to
state :

(a) whether the Government have prepared any list
in regard to the industrially backward districts in the
country; and

(b) if so, the details thereof State-wise and-Union
territory-wise?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) No, Sir.

(b) Does not arise.
Code of conduct for Elections

3528. SHRI RADHA MOHAN SINGH :
SHRI SANTOSH KUMAR GANGWAR :

Will the Minister of LAW AND JUSTICE be pleased
to state :

(a) whether the Government propose to accord le-
gal sanction to the model codes of conduct for Elections;

(b) if so, the details thereot; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP) : (a) to (c) The proposal to give statutory
backing to the provisions contained in Part |l of the Model
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Codg of Conduct for the Guidance of Political Parties and
Candidates is under consideration of the Government but
no decision has yet been taken in the matter.

Mutilated Currency Notes in Packets of SBI

3529. SHRI K.D. SULTANPURI : Will the Minister of
FINANCE be pleased to state :

(a) whether the old. torn or wornout currency notes
which should ordinarily be destroyed by the R.B.l. are
often fond in packets issued by the State Bank of In-
dia and also by other nationalised banks these days;

(b) if so, the reasons therefor; and

(c) the instructions Government propose to issue in
this regard to the Nationalised Banks tc ensure that such
notes are not included in the packets prepared by these
banks.

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) and (b) Reserve Bank of India
(RBI) have reported that old, torn or worn out currency
notes which should ordinarily be destroyed should not.
normally, be found in packets issued by banks as the
banks are required to sort out notes into reissuables and
non-issuables and issue only reissuable note packets
against payments. RBI have further reported that there
could be instances where some non-issuable notes were
issued in reissuable note packets which can be attrib-
uted to subjectivity involved in sorting of notes in the
banks concerned.

(c) The extant instructions issued by the RBI to the
banks require that the latter should sort out notes into
issuables and non-issuables and to send non-issuable
notes to RBI for eventual destruction.

Textile Market Promotion Offices

3530. SHRI JAGAT VIR SINGH DRONA : Will the
Minister of TEXTILES be pleased to state :

(a) whether the government have decided to set up
market promotion offices in the foreign countries;

(b) if so, the names of the countries where these
offices are likely to be set up; and

(c) the time by which these offices are likely to start
functioning?

THE MINISTER OF TEXTILES (SHRI R.L.JALAPPA):
(a) to (c) In order to step up our textile exports to cer-
tain countries/regions, govsrnment have supported a
combined effort of the textile Export Promotion Coun-
cils to open One Man Export Promotion Offices in Sao



